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t{THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG]I) : (a) The net Small
Savings collections throught the country
during last year, 1973-74, amounted to Rs.
450-29 crores (provisional figures).

(b) The rate of interst being given to the
depositors at present under the Small
Savings Scheme are as under:

(1) Fax Free Securitics
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(i) 7-Year National Sav- -
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As the interest rates were only recently
increased, there is no proposal at present for
further revision.

(c) Information regarding number of
cases in which inquiries regarding payment
of income-tax have been made from the
depositors under the Small Savings Sshems
during the last year is not available with us.

(d) and (e) Special Saving campaigns
are launched by the National Savings
Organisation in the rural areas every year at
the time of harvesting. For this purpose the
field staff visit the grain markets and
canvass on the-spot investments. Mobile
Post Offices are also sent to rural arears to
facilitate investments. ]
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t[Chit Fund and finance companies
58. SHRI KALP NATH :

SHRI JAGDISH JOSHI : SHRI
GUNANAND THAKUR: SHRI
NAGESHWAR PRASAD

SHAHI SHRI NATHI SINGH

SHRI'SHYAMLAL GUPTA : Will the
Minister of FINANCE be pleased to state :

(a) the number of Chit fund and finance
companies in the country:

(b) whether such companies are
authorised to receive money as deposits
and if so, on what terms and conditions;
and

(c) what measures Government pro
pose to take to check frauds by these com
panies?
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t{THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAN!) : (a) The Department
of Company Affairs have reported that as on
31st March, 1974 there were 2307 companies
registered under the Companies Act with chit
and finance business as their main object.

(b) Control over the deposit-acceptance
activities of limited companies, including chit
fund companies and finance companies is
enforced by the Reserve Bank of India
through a set of directions issued by it under
Chapter IIIB of the Reserve Bank of India
Act, 1934. These directions do not require the
campanies to obtain an authorisation from the
Reserve Bank for acceptance of deposits from
the public. The directions merely impose
restrictions on the total quantum that such
companies may accept by way of deposits.

(c) As regards chit fund companies,
Government have accepted the recommen-
dations of the Banking Commission that a
model law to regulate chit fund business
should be formulated for adoption by all the
States and, pending that, the States which do
not have chit fund legislations may adopt
laws of other State Governments where vet
possible. The Reserve Bank is accordingly
taking steps to prepare

tt ] English translation.
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a model chit fund law. It has also written to
the State Governments suggesting that, if
they do not have a legislation to regulate chit
funds, they may examine the desirability of
extending to their States, the laws of other
States which have such legislation.

As regards finance companies, the
Banking Commission had, on a review of
their activities, made certain recommen-
dations for a restructuring of the existing
scheme of control over these companies. On
considering these recommendations,
Government have decided in principle that
statutory powers may be taken to prohibit
acceptance of deposits by all unincorporated
non-banking institutions and that the existing
statutes and directions thereunder may be
tightened. With a view to examining this
matter in depth and to make specific
recommendations for further action, the
Reserve Bank of India has since constituted a
Study Group whose deliberations are in
progress. |

exemption to Low Paid Employees from the
Payment under Compulsory Deposit Scheme

59. SHRI T. V. ANANDAN : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that some of the
State Governments have requested the
Central Government to exempt low paid
employees from the payment under Com
pulsory Deposit Scheme; and

(b) if so, what are the details in this
regard and what is the reaction of the
Central Government thereon?

THE MINISTER OF FINANCE (SHRI C.
SUBRAMANIAM) (@ and (b) The
reference presumably is to compulsory
deposits under the Additional Emoluments
(Compulsory Deposit) Ordinance/Act, 1974.
Suggestions for exemption of low paid
employees from the provisions of the
aforesaid legislation have been received from
the Government of Punjab, Kerala,
Mabharashtra, West Bengal and Assam. The
Governments of Punjab and Kerala have,
suggested exemption of additional wages
accruing as a result of fixation or revision of
minimum wages under the Minimum Wages
Act, 1948. Exemption for employees
receiving emoluments upto Rs. 250 per
month has been

[RAJYA SABHA]

to Questions 100

suggested by the Government of Maharashtra,
for employees receiving emolu-msnts upto
Rs. 300 per month by the Government of
Kerala, for employees receiving emoluments
upto Rs. 400 per month by the Government of
West Bengal and for employees receiving
emoluments upto Rs. 5000 per annum by the
Government of Assam.

The Additional Emoluments (Compulsory
Deposit) Act, 1974 itself exempts from
compulsory deposit any increase in wages
consequent on revision of minimum wages
fixed under the Minimum Wages Act, 1948.
(This exemption was not there in the
Additional Emoluments (Compulsory
Deposit) Ordinance 1974 which the Act
replaced). Employees whose employment is
of a casual nature or is not likely to continue
for more than 180 days in a year including
intervening holidays and periods of leave
have also been exempted from the operation
of all the provisions of the Act by notification
under Section 17 of the Act on 30th October,
1974. Having regard to the fact that this Act
is a short term measure to curb the
inflationary pressures on the economy,
Government is of the view that any further
relaxation would not be advisable as it would
dilute the efficacy of the measure.

Reservation of Posts for Scheduled
Castes and Scheduled Tribes in State
Bank of India

60. SHRI N. H. KUMBHARE : Will the
Minister of FINANCE be pleased to state :

(a) what is the present strength of
"Probationary Officers" in the State Bank of
India;

(b) since when reservation in services
for Scheduled Castes and Scheduled Tribes
is being followed by this Bank;

(¢) how many appointments were made'
to the posts of "Probationary Officers" in the
years 1971, 1972 and 1973;

(d) how many posts were reserved for
persons from Scheduled Castes and Scheduled
Tribes in the year 1974, including carry-
forward and anticipatory vacancies in the
said posts; and

(e) whether any special steps are being
taken to fill in these reserved vacancies.



